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[S8hri M. L. Dwivedi]

Bill, Sir. What is the category of my
Bill, Sir?

Mr. Deputy-Speaker: It is the top-
most one in category B. Then Seth
Govind Dass Bill. He is not here.

Pandit Thakur Das Bhargava: He
may not be here: but the debate was
only adjourned.

Shri Jhulan Sinha: This Bill does
not find a place in either category be-
cause it was under consideration when
the Committee was trying to categorise
the Bills,

Pandit Thakur Das Bhargava: Since
the adjourned debate has to be resum-
ed, the hon. Member may or may not
be here.

Mr. Deputy-Speaker: Has he already
spoken?

Pandit Thakur Das Bhargava: Yes.
Sir.

Mr. Deputy-Speaker: The mover of
the Bill has to make a further motion

today. It is put down on the Order
Paper as follows:

“Seth Govind Das to move that
the adjourned debate on the fol-
lowing motion moved by him on
the 12th March, 1954, be resumed.
namely:—

‘That the Bill to preserve the milch
and draught cattle of the country,
be taken into consideration’.”

Hon. Members will look at entry 8 on
the Order Paper. The hon. Member is
not here to make that motion. There-
fore, this Bill too goes.
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Mr. Deputy-Speaker: Who is to make
that motion?
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Shri Algu Rai Shastri: I will move
that,

Mr. Deputy-Speaker: Unless he
comes to this side and becomes a mem-
ber of the Government he cannot do
that (Interruptions).

Then Mr. Jhulan Sinha’s Bill is the
next.

PROHIBITION OF MANUFACTURE
AND SALE OF VANASPATI BILL

Shri Jhulan Sinha (Saran North):
Sir, I beg to move:

“That the Bill to provide for the
prohibition of manufacture and
sale of wvanaspati in India, be
taken into consideration.”

Before I give my grounds for the
banning of manufacture and sale of
vanaspati, I would give in brief the
history which this Bill has had in this
country. Some of the old Members of
this House will remember that there
was a similar Bill on the same subject
by Pandit Thakur Das Bhargava. That
Bill was sent out for public opinion
and that opinion was gathered but due
to the circumstances over which none
of us had any control that Bill could
not be taken up in the last Parliament.
The opinions gathered from the country
are there in the Library and one can
go through them if one llkes. If one
looks into those opinions one will find
that the majority of the people of this
country are opposed to the manu-
facture and saie of this commodity in
this country. That gives us further
encouragement and we have now taken
up this matter in the sovereign Parlia-
ment. ‘which has all the power in this
respect.

I would now briefly recount the
grounds for the banning of the manu-
facture and sale of this commodity in
this country. I know there are people
who honestly believe that it is an inno-
cuous commodity and that it does no
harm to the health of the people.

Mr. Deputy-Speaker: Who is the
Minister in charge of this?
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The Minister of Commerce (Shri
Karmarkar): For the time being I will
look after the Bill.

Mr. Deputy-Speaker:. Some hon.
Minister should be in charge. I think
it is the Food Minister.

Shri Karmarkar: I will watch the
debate to satisfy Parliamentary pro-
prieties.

Shri Jhulan Sinha: May I proceed,
Sir?

Mir. Deputy-Speaker: Yes.

Shri Jhulan Sinha: I know that there
are people who honestly believe that
this vanaspati is an innocuous com-
modity and it does not harm the health
and it supplies the necessary energy
and fat etc. that are necessary for the
health. I know also that people who
take this view are strengthened in this
opinion by the opinion of certain ex-
perts in this country.

I only wish to draw the attention
of this House to the vast opinion of
experts who also hold that it is a mere
waste of money and of health to con-
sume this commodity. For this I need
only refer the House to the opinions
that are lying in the Library of this
Parliament and which may be very
easily looked into, I know that the
vast majority of the people of this
country are really of opinion and
sincerely feel that this is harmful com-
modity, and it has affected prejudicial-
ly the health of this country and it has
also acted very, prejudicially on the
purse of the nation. According to the
protagonists of this commodity, this is
at best as good or as bad as raw oil
out of which it is made. My conten-
tion is that raw and refined oil is as
useful as vanaspati. There is therefore
no use In asking the nation or making
facilities available to the nation for
»aying more for this commodity. I
know that there is 'a lot of difference
in price between the taw oil or refined
oil and vanaspati. If both these com-
modities can supply the same quality
and quantity of fat found necessary ¥or
the upkeep 6f human health, thére i8
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no sense in asking the nation to pay
more for the same thing.

My grounds, as I have just said, are,
firstly, from the point of view of health
and, secondly, from the point of view
of public economy. The third ground
that I wish to urge in this connection
is that, apart from the controversy
about the value of this commodity on
public health or public purse, it has
itself become a source for adulteration.
. am in possession of material to show
that vanaspati itself has become liable
to be adulterated by being manufactur-
ed out of non-edible mineral oils such
as kerosene oil and the like. If the
nation can be made to consume a
thing which is not only harmful to
itself but also to its purse, it is up to
this Government, which not only claims
to be but is really a welfare State, not
+n allow a thing of this kind to go on
in the country. I have, therefore, de-
cided to place this matter in all humi-
lity and in all seriousness before this
August Parliament so that they may
think out and come to some decision
about the sale, and manufacture and
prevalence of this commodity in the
country. I have just said that this
commodity is not only a thing avail-
able in the country but the rest of the
world also consumes fat in some form
or another.

[SHRI BARMAN in the Chair]

In a country like India, where the
demand on the public purse is so
heavy in respect of other things, there
is no ground for asking the people or
making them liable to pay more for
a commodity which can easily be avoid-
ed, I have, therefore, to submit that
vanaspati is a commodity which should
be altogether banned either for sale,
for manufacture or in any way for
consumption in the eountry. I would
only remind you of the vast and strong.
opinion held by hon. Members of this.
House, which was given vent to on
earlier occasions. The House will re-
member, I hope, that a good many hon.
Members of the House spoke against
vanaspati while the Food Adulteration
Bill was on the anvil of legislation.
The grounds urged on that occasion E
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[Shri Jhulan Sinha]

need not recount again. As I stated
already, it is not only harming the
health of the nation but also making
the nation pay more for a thing which
can easily be had for a lesser price. It
is also a thing which has itself become
susceptible of further adulteration .by
the manufacture of vanaspati out of
non-edible oils, as I have just said.

Mr. Chairman: May I know which
‘hon. Minister will reply to this debate
on vanaspati?

Pandit Thakur Das Bhargava (Gur-
-gaon): The reply is not necessarily to
‘be given today.

Shri Biswas: As Mr. Karmarkar just
told the House, this Bill is in charge of
‘the Food Ministry and my friend has
gone to fetch the Food Minister here.
‘Unfortunately, I am not dealing with
‘vanaspati and I am, therefore, not in
- position to throw any light on its

‘anufacture or distribution.

Pandit Thakur Das Bhargava: The
-vanaspati Minister will reply!

Shri Jhulan Sinha: This commodity
should not find a place in the menu
«of the nation on the ground of public
‘health, on the ground of public purse
:and on the ground of itself being
susceptible of further adulteration.
‘These are the grounds that I have
thought fit to urge against the manu-
facture and sale of vanaspati. I know
the House is in full possession of
‘materials for and against this com-
modity. As I referred to in the begin-
ning of my speech, a big volume of
-opinion available in the library was
«collected from the whole country on a
‘Bill moved by the hon. Member, Pandit
Thakur Das Bhargava in the Provi-
slonal Parliament. That opinion is
-still there and can be very easily con-
sulted for reference and guidance. 1
‘have tried to look into it and am con-
vinced that the people in this country
are in a majority against this com-
modity. I know the opinion that the
Prime Minister holds in this respect
and he gave vent to it on the floor of
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the House in the very first session of
this Parliament. I also know the opinion
that the protoganists of this commodity
hold in the country, but I can only
urge against them that my conviction
is that those people have never tasted -
good ghee in their life and have never
had the facilities of tasting good ghee,
and so they will not be able to pro-
nounce a judgment on this. There are
persons who belong to the town area
and it will not be an exaggeration to
say that there are generations living
in towns who have not had even an
occasion to taste good ghee or pure
ghee in their menu. If those people
say that this commodity vanaspati is
not harmful. nobody is to blame for
it and it is only natural for them to
say so. But those of us who live in
villages—and the vast mass of the
country live in villages—and have
tasted good ghee and have had the
experience of having ghee for the
regular diet know what it is. On the
strength of the opinion that we have
got and on the strength of our own
experience and having useqd ghee and
vanaspati, I am, personally speaking,
convinced that this is a harmful com-

- modity not only for health but for

the purse also. Those people who take
a lot of other nourishment can not feel
and the evil effects of this commodity
in their menu. But for the ordinary
mass of people, who are too poor to
have other nourishment, it is positively
harmful. It is not only deleterious
but it is almost suicidal for them to
take it, but they have to take it be-
cause nothing else is available. The
incidence or prevalence of this com-
modity in the villages can very easily
be known if you happen to go into the
countryside. I know certain cases of
places in the countryside where it is
not possible to have good ghee for even
those of us who live in villages because
this vanaspati has travelled into the
homes of those milkmen and gowalas
who mix it with milk, boil them to-
gether. make a curd out of it and
churn it afterwards so that this vanas-
pati is so Inextricably mixed with ghee
that it is very difficult for persons to
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find out whether it is pure ghee or
not. This is the extent to which this
commodity has travelled into the vil-
lages. Even though the life of this
commodity began on a humble basis,
the amount of money spent on its pro-
paganda is so much that within a short
span of 15 or 20 years, it has found a
place in almost every village in the
country. From a casual visit to any
town or any village, one can see that
this commodity is available anywhere
and everywhere and in any quantity at
any place. This is the extent to which
this commodity has gained circulation.
In view of the bad effects that it is
having on the health of the nation, on
the purse of the nation and on’ the
general community, I would only
request the House to come to a finding
that the manufacture and sale of this
commodity should be banned. If the
Government consider that on account
©of the money that they get as cess out
of this commodity they should not ban
it, as an alternative, I would suggest
that they should immediately discover
some fast colour whereby it could be
easily distinguished from ghee. if
that is possible, we can afford to keep
this matter pending for some time, to
watch  the reaction of the manu-
facturers and the people. You know
the amount of money that the manu-
facturers have been spending on its
propaganda. You can see the K news-
paper any day and you can flnd the
good effects of wvanaspati proclaimed
from the housetops in any paper. 1
had occasion to listen to the speech
of Shri Dabhi who was giving a story
from a newspaper that there was a
dancer who said that she had
taken wvanaspati and so she could
afford to dance for the whole night.
If that i{s the strength that vanaspati
could give to the dancer, if that is the
strength that vanaspati could give to
the consumer, the whole nation can
take it. If wvanaspati could give
strength, capacity, stamina to work
for the whole night, you can make this
country a heaven in a short time. If
that is the potentiality of this com-
meadity, the sooner the nation takes to
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it, the better. Let the Government
come, to a finding whether it is a thing
which is suitable to the health™ of the
nation. If it is so, we will patronise
it in all ways and make it a good sub-
stitute for ghee and send ghee back to
the villages, to be offered to the Gods.
If that is not the state of things and
Government find that it is not gnod
from a close examination of the
materials, then, they should take steps
either to ban the sale and manufacture
of it in this country, or to make it
distinct from animal ghee, so that it
may not stand any chance of being
mixed with ghee to adulterate it. 1
would draw. the earnest attention of
this sovereign Parliament of India
where we represent the nation to a
man, and make this serious and sincere
appeal. The House should take up the
matter in all seriousness. If vanaspati
is a good thing, let us have it by all
means. If it is not so, let us ban it
and banish it from this country. It
is, I think, the paramount duty of the
Government to see that only things
which are healthy to the nation, for
its physical, mental and moral develop-
ment, should be allowed to continue
in this country. If the Government
are convinced, as I have said, that
it is bad to the health, and physical,
mental and moral development of the
nation, certainly, they ought to ban
it and give their wholehearted support
to this Bill, and not allow it to prevail
throughout the length and breadth of
the country. I would, therefore, request
the Government to study the facts of
this commodity as stated in my argu-
ments and according to the information
available in the Library of this House
and come to a conclusion. I am sure
that this House will agree with me
that this {s a commodity which should
not be encouraged, and that it should
be banned or some such fast colour
should be found, which would make
it easily distinguishable from ghee so
that it could not be mixed in adultera-
‘tion with ghee. The protagonists of

[SHRI PATASKAR in the Chair ]

this commodity are carrying on a great
propaganda in this country. It is likely
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—I am not sure about it—that the ex-
pert opinions have been obtained for
it for payment or for some other con-
sideration. You will be surprised to
know that there are people in  this
country who honestly feel and they
have materials in their possession to
show that the manufacturers of this
commodity do not use it themselves.
They claim that this wvanaspati will
give to the consumers’ stamina to work
for the whole day and night. But, the
test of the pudding lies in the eating.
According to that maxim, it is surpris-
ing that the manufacturers do not eat
it because they are convinced that they
have manoeuvred to get these opinions
in its favour and that it is not a com-
modity which is really healthy to the
nation.

I would further invite the attention
of this House to a resolution passed
by the All India Congress Committee
some years ago where they were un-
animously of the opinion that this com-
modity is harmful and that it should
not be allowed to continue. That reso-
lution was passed some years ago and
it has not been annulled or modified
or altered in any way. A large number
of people represented in this House
feel that this is a harmful thing. There
is a very strong medical opinion—I do
not say that it is unanimous—that it
is harmful. It gives rise to so many
complexities in the constitution of man
and brings about its downfall. There
is a very strong opinion also that it
should be coloured if not immediately
banned. I know that this colouring
proposal was accepted by the Govern-
ment when Pandit Thakur Das Bhar-
gava’s Bill was on the anvil of the Pro-
visional Parliament. There were ques-
tions raised in this House on this point.
It was revealed that as no fast colour
bas been able to be found so far, Gov-
ernment have not given effect to that.
I feel that this colour will never be
found unless this House decides that
this commodity should be banned. It
is these manufacturers who can find
& .1ast colour if they knew that there
wat no slternative In this state of
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things, I would urge upon the Govern-
ment cither to agree with me and ban
it altogether and banish it from this
country or at least make the manu-
facturers find out so fast a colour that
there may not be any chance of its
being mixed with ghee, ruining this
nation. With these words, I commend
my Bill to the acceptance of the House.

Mr. Chairman: Motioh moved:

“That the Bill to provide for the
prohibition of manufacture and-
sale of vanaspati in India, be taken
into consideration.”

Kumari Apnie Mascarene (Trivan-
drum): I deem it a privilege to support
the Bill presented to this House by the
hon. Member.

This is not the first time that a Rill
or opinion of similar nature has been
presented before this House. If I
remember correctly, some six or seven
years back, vanaspati was attacked in
this House on several grounds. Now,
I want to ask the party in power one
question. If the Congress organisation
has expressed its opinion by resolu-
tions, if individual members have ex-
pressed their opinions against the
manufacture of vanaspati, if there is
public opinion expressed through the
Press and the platform against this
vanaspati, how is it that the Govern-
ment continues to tolerate the manu-
facture of this foodstuff for so many
years together?

If I remember correctly, years ago 1
had come across advertisements against
the manufacture of vanaspati. The ex-
periment tried on rats and found to be
deforming the second generation was
exhibited in this Iouse and opinion
expressed against the manufacture. Still,
the manufacture continues. Am I to
understand that because a capitalist
interest is investing money, investing
capital in manufacturing a .spurious
to_odstuﬂ.’ like vanaspati, calculated to
harm the human constitution and to be
condemned as .adulterated food, because
it is a capitalist . interest, we should
tolerate it? They have been spending
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mints of money in advertising it, in
doing propaganda for it, and millions
of our countrymen are misled into be-
lieving those advertisements and using
this foodstuff in their homes. I am
surprised at the tolerance of the Gov-
ernment. I request-you please, if you
are the representatives of the people
running the Government on behalf of
the people, that you should listen to th2
resolutions passed by your own

organisation. You should listen to the

opinions expressed by the public, by
representativés of the people in this
House and outside this House.

This food is passed off as ghee among
the villagers." I am told that this is
manufactured from oil like groundnqt
and dehydrogenated in order to give
the colour of ghee. It is used widely
by sweets makers and by people with
their food. Now, what effect it is going
to have in the coming generation we
do not know. Experiments have prov-
ed them to be dangerous. There is
also the adverse opinion that experi-
ments are not tried properly and
people who are antogonistic to the
capitalists are doing propaganda
against it. Well, it is left to the Gov-
ernment to find out which is the truth.
But the continuity of opinion against
the manufacture of this -foodstuff is
going on for the last six or seven
years. It is high time that you took
note of it.

The Food Minister on several occa-
sions, if I remember correctly, has
tried to evade questions on this sub-
Jject. Will he be good enough today
to give us a clear reply to the Bill
presented to this House? We wish to
know, we who are on this side of the

Shri Algu Ral Shasiri (Azamgarh
Distt.—East cum.Ballia Distt.—West):
There seems to be no quorum.

Kumari Annie Mascarene;: There is
Nno quorum on the other side too.

An Hon, Member: No quorum in the
whole House. " ' °
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Kumari Annje Mascarene: Why
don’t* you create quorum before you
start looking at this side?

I do not know whether this Govern-
ment will take notice......

Mr. Chairman: 1 think there is
quorum.

Kumari Annie Mascarene:
aLs'o' in’ the same boat,

We sare

1 wish to know whether the Gov-
ernment will ‘take notice of the fact
that there is strong public opinion
against the manufacture of this vege-
table ofil.

The Minister of Food and Axriculture
( Sllﬂ Kldwnl) ‘Doubtful. "

Kumari Annje Mascarene: If there
is a doubt, is it not your duty to see
that the doubt is cleared?

Shri Kidwali: That' is, it should be
mahufabtured.

.Ku.mgri Annje Mascarene: How
marny years Will you take to clear this
doubt? Am I to believe that you are
taking an interest in the capitalists
who manufacture this oil and are en-
couraging them to make money at the
expense of the public health?

Sl;l'l Kidwaj: Yes.

W o aw aweht ;o omtew Aen
amw & amt a3 v ¥ dw Wt oW

e &1 (Unterruptions).

Kumari Annie Mascarene: If you
say “yes”, I strongly protest against
it and say that you are unfit to sit in
that bench. I protest against the
answer so flippantly given by the
Minister. He can answer it when his
turn comes. He cannot say to us on
this side of the House that he is there
to encourage the capitalists who make
money at the cost of public health. I
am really ‘'sorry. I thought otherwise
of him. ¢

Shri Kidwai: May I know how many
people in this country can afford ghee
and how many people live on o0il?
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Kumari Annie Mascarene: I cannot
understand it please.

Shri Kidwai: You cannot, please,

Kumari Annie Mascarene: Will he
please make it clearer? (interrup-
tions). Yes, I understand—how many
live on ghee? The manufacture of
vanaspati started only the other day.
How did generations live before that?
How are they going to live after that?
‘Without wvaraspati you cannotsay we
are all going to the dogs, we are not
going to eat good food because vanas-
pati is not manufactured. (interrup-
tions).

Shri Kidwai: I might inform the
hon. Member that in this world people

were in existence long before we dis-
covered manufacturing ghee.

Kumari Annje Mascarene: Well, I
think it is better for the Government
to prove clearly to the people that this
is not against their health, that this
is not a capitalist interest, that they
are democratically inclined, that there
is no adulteration of food here. It is
for you to prove clearly when there
is so much of opinion against this.
At least in this House I have heard
representatives of the people attacking
the manufacture of vanaspati, and if
you say they are all unfounded, will
your wisdom prove the value of this
food material and relieve us from
the doubt?

The Deputy Minister of Natural
Resources and Scientific Research
(Shri K. D. Malaviya): It is already
proved.

Pandit Thakur Das Bhargava rose—

Mr. Chairman: Yes, Pandit Thakur
Das Bhargava.

Pandit Thakur Das Bhargava: I
would have liked some other person
to speak if he wanted to, but since
you have called me, and no other
member is standing I shall take it up.

&wmmaﬂftd‘qﬁ%m
ety @ AW A g gNw § a7
megg g gt & WA g wrw | W
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Mr. Chairman: I have to call the
attention of the hon. Member that
President’s name should not be cited
to influence the opinion of the House.
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sva & | A oW teelt gF v ¥ T
Vg 7% T FT qAW & Tg A ®
art oresT AT &, TEwEE o e &
art & Fawt ag ft e Fva € T
IET q% FW e @ wqw ¥, 9%
gt @ o gt Ay At &

wraw  HR (@A ety
i aE, d‘mw‘ima‘m
ﬁmﬁlﬁﬁahﬁmmm‘im
FRaffsH I Adadgen @ agr W
T oo wmm gt @R @ & mft A e
T grreate and ot ot 77 gt 2w K
P oft at, st ot gt P 0

Aoy aheragrd e ¥ T
Wsﬁmfm_m?ﬂﬁwa‘m
wraty # qog & 9t cewAw & @ ¢
T8 7 g @% Al @ @t ¢ i Prw P
ryed SRRt Wgd dgm gt A A T A
W & ot wgr ot Pw A 3 Pawmaw Q@
P& arfda ot aee & o A @7 g

wd | ggiv wEr Pw g A agw witww
1, dbwa g Wiz or 7@t taen o A A
T AW B AW P P wr P g

ws & 4 wran g of e g ge

Dr. Rama Rao (Kakinada): May I
ask the hon. Member one question,
only on facts, and not on  anything
confidential or anything like .that? Of
course, the hon. Member has gone into
a lot of information. .But what medi-
cal or scientific facts has he got in
his possession? I am only asking for
information. I wish he would oblige
us by speaking in. English. '

Shri K, D. Malaviya: He has no
facts. It is all based on sentiments. I
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admit sentiments also are great

factors.

dtew ey @ wviw gt @A A d
u;e‘m‘é‘lweromm#m,arh
U W oy & aedaw fatrer amw
gae ¥ T 97 @ q it & ol
d‘ﬁaﬁmmaﬂh#éhﬂza
£

Shri K. D. Malaviya: I hold to it.

There s absoluieiy ro medical opinion
as stated )

Ttww g g v - A at g qwae
mhmﬂmm#hﬁ‘w
ﬁ?ﬁ@ﬁmmmz#
TR 2 e T E

Shri K. .D. Malaviya: I am also
against adulteratlon, but I am not
against the manufacture of vanaspati,
if we cannot get ghee.

.Pandit Thakur Das Bhargava: My
hon. friend has aitered his opinion.

Shri K. D. Malaviya: I said that it
is not an injurious thing. It is not
horne out by medical facts that it is
‘a very injurious thing.

JPandit

will answer it. That is a new opinion.
agt Tmo W T WEw weEw § 1 e
vuEr & vaw g A2 9@ AET Wy @
g M & gq &1 gaw T € dbeer
aq # waw e @@ ok & Pw A g
w fawledar o gEgm w1 | wgeE,
ore ot st

YA AT@T, TTo AW AT ARA A
duidiys foww W Pywir et ¥ alt
mbaeA AT I T AT T eEw w5
¢t 9t Pr wp agletes a4 o &
ym w7 7w we g, du Pw amriw
Pty wew 3 oremn, P gy ey
Frire dwr @ Tt qwarge ¥ o
wE LW N AT e ge ) R

Thakur Das Bharnva 1
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Prar # 1 7 9w B i @ ==
TW 75 AE gAen W, w6t tv g
A | g AR AT o | gAY & A
3 grweTt & aw dw At ¥ & Pow” Pewelt
BwoTmd RN e a sed & Pw
TrEt e ® A st AE ¥ |

o ¥o AT : WAEM FER N ?

dhen sTe qre wehw : 72 o aamr £
qRAT TET ATET FT AWAR & | TqT AR
Fgd ¢ P& et &1 fAnedr g9 A
® geinw & s dar g &

st wo ¥io wrereity : SUTET =BT geT Al

gw %t ger Pawar | @ g Wt Twiw grn
Pr et # ®iw @ fiv dPrer oo
¢ Tow & ofg Tom @O gt @ et
STt &, 91 TN ®OF & aEr § ) g¥ B
T g & T ETEEr g |

shri K. K. Basu (Diamond
Harbour): Government have no eyes.
Why do you bother?

dtew TRy wwty ;4 oy & ot
v e gt At s gt wqEr d
Fgd & P& A" aqarer T Tty & i
@ giwd=e & @ oiw’ w =T s
) 8 quTe o v ot 8

Mr. Chairman: I think what I have
been able to understand from him is
that apart from the opinions express-
ed by the Ayurvedic Conference or

some other bodies or doctors, he would
like to know whether it has been
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™

scientifically shown that it is frarmful,.
according to whatever system it may
be. I think this is what he wants.

dtyw st qrw wmfy ;oY AW,
IR I w98 wAW En i & @ Pt
s & qud At dr g

aft ®o wo wrwdtw : A F qur ¥ | qEr
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@ Y, v 3 9 o Yo 1w 9@
w PwowE omww # awwby & ek
frorge T A @ g & i
&% agt ¢ | I % 9 aw ¢ A g

1 ¥ P awmty dow # e qwaEy

¢ at o W WA o

Prteee o off aaf ¥R o7 ¥

BWerﬁw‘a‘?'lﬁ"m
T
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Shri K. K, Basu: What is chhachh?
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Shri D. C. Sharma (Hoshiarpur):
Will the hon. Member explain how
the manufacture of wvanaspati affects
‘the economic life of the country?

Pandit Thakur Das Bhargava: Let
‘the hon. Member thold his soul in
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patience and he will very soon come
to know this.
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Mr. Chairman: May I suggest to the
hon. Member that this is a Private
Member’s Bill and there are so many
others also who want to speak and
s0 he may curtail his speech.

Pandit Thakur Das Bhargava: It is
vearly five 'dlock. Even if, under
your orders, I curtail my speech by a
minute or two, it will not improve the
position. Therefore, I request that I
may be allowed to continue.

Mr. Chairman: What I was suggest-
ing was this, It is not only this time
but at other times also.

Pandit Thakur Das Bhargava: I am
very sorry, Sir, that I cannot finish
_my speech in five minutes. If I repeat
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any argument, you can certainly ask
me to discontinue. If I am offending
against the rules you can certainly ask
me to discontinue my speech. I have:
only advanced three reasons and I
have yet six more reasons to submit
and there they are all in print.

Mr. Chairman: I need not say more.
The hon. Member is senior to me.
What I wanted to suggest was that in
the case of Private Members' Business
we have got very little time. It is from
that point of view only that I wanted
t@ suggest that as he has already taken
abBout 40 minutes or so, he may soon
finish his speech. Now, I have only to
adjourn. I find several hon. Members
anxious to speak. This is only my
suggestion.

The House will now stand adjourned
till 11 a.M, tomorrow,

The Lok Sabha then adjourned till
Eleven of the Clock on Saturday, the
18th September, 1954,
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